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 Learned Advocate appearing for the appellant submitted that the 

appellant is not interested in pursuing the present appeal and 

accordingly, prayed for withdrawing the same.  The prayer made by the 

appellant is considered and accordingly, the appeal is dismissed as 

withdrawn. 

               (Dictated and pronounced in the open court) 

                                                                                           (S. K. Mohanty) 
Member (Judicial) 

 

 

                                                                                                                       (M. M. Parthiban) 
                                                                              Member (Technical) 

Sm 


